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CMMITTEE ON PETITIONS 
S e\ ^ en th  R e p o r t

^  (fpnrrar?) :
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(f^'t
?nr^ ^

RAILWAY CONVENTION COMMIT
TEE

F o u r t h  R e p o r t

SHRI SURENDRA BIKRAM
(Shahjahanpur): I beg to present the 
Fourth Report (Hind and English ver
sions) of the Railway Convention
Committee on ‘Delegation of Powers 
to General Managers, Organisation of 
Zonal Railways and Organisation of 
Railway Board’s OfRce’ .

PETITION RE, GRIEVANCES AND 
DEMANDS OF DISPLACED PER
SONS FROM PAKISTAN OCCUPIED 
AREAS OF JAMMU AND KASHMIR 

STATE

SHRI BALDEV SINGH JASROTIA 
(Jammu); I beg to present a petition 
signed by Shri Bachan Singh Panchhi 
and others regarding grievances and 
demands of displaced i>ersons from 
Pakistan-occupied areas of Jammu 
and Kashmir State.

14.15 hrs.
STATEMENT RE. EXPORT OF SU

GAR AND GUR

THE MINISTER OF COMMERCE 
AND CIVIL SUPPLIES AND CO
OPERATION (SHRI MOHAN DHA- 
RIA): Mr. Speaker, Hon’ble Me
mbers are aware that the pro
duction of sugarcane during 1977
78 reached a record level of 
over 180 million tonnes. Simi
larly, the production of sugar in 
the last season reached an unprece
dented high level of about 65 lakh 
Tonnefl. As a result, the closing stocks

of sugar at thp. e^d of last season 
went up to about 33 lakh tonnes as 
compared to about 16 lakh tonnes at 
the end cf  1976-77 season.

As regards the current year, the 
first estimate of sugarcane acreage for
1978-79 shows an increase of about 7 
per cent over last year’s level. Total 
production of sugar upto 15th Novem
ber, 1978 was 1.78 lakh tonnes as 
compared to 1.25 lakh tonnes in the 
corresponding period of last year. 
Thus, the current year also promises 
to be a bumper year for sugar pro
duction.

The policy of decontrol that has 
been implemented by the present 
Government resulted in a marked re
duction in retail prices and has ensu
red free availability of sugar to con
sumers. At the same time, it is ne
cessary to ensure that sugarcane gro
wers secure adequate prices for their 
produce both in the sugar factory 
areas and elsewhere. The Govern
ment have under consideration various 
measures for ensuring a fair return 
to the sugarcane growers and to en
sure the viability of the sugar and 
khandsari factories and gur producers. 
Pending finalisation of these measu
res, Government have decided to im
mediately give all possible encourage
ment for the expyort of gur. Towards 
this end, Government have decided 
that exports of gur will be under Open 
General Licence and a cash com
pensatory support of Rs. 10/. per 
quintal will be given to all gur ex
ports with immediate effect. This 
policy wiU be in force upto the end 
of the 1978-79 sugar season, i.e., upto 
30th September, 19T79.

The GrOvemment have also decided 
that exports of sugar during the 1979 
quota-year should be effected up to 
cur full quota under the International 
Sugar Agreement, namely, 6.5 lakh 
tonnes. Exports have hitherto been 
canalised through the State Trading 
Corporation (STC), Government have 
now decided that for 1979 quota year
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while STC will continue to export 
^ugar heretofore, sugar factories 
may also be permitted to export sugar 
directly without subsidy.

Government hope that these mea
sures together with others that may 
be announced ?oon will help to pro
vide adequate return to sugarcane gro_ 
wers and also to the gur, khandwari 
and sugar producers.

1 4 . 1 7  hn.

COMMITTEE OF PRIVILEGES.

i:XTENSION OF TIME FOR PRESENTATION
OF R e po rt  re . S p e c i ( l c o r r e sp o n d e n t  

T im e s  o f  In d ia

SIIRI SAMAR GUHA (Contai) : I 
to move:

“That this House do extend till 
the end of March, 1979, the time for 
Presentation of the Report of the 
Committee of Privileges on the 
question of privilege against the spe
cial Corespondent, Times of India, 
J^ew Delhi, regarding alleged misre- 
porting of certain proceedings of 
Lok Sabha dated the 19th July, 
1978, in the Times of India dated 
the 20th July 1978..’

SHRI JYOTIRMOY BOSU (Dia- 
Tnond Harbour): In this connection I 
want to make a submission with jrour 
permission. I had referred to my privi
lege motions when you occupied the 
Chair and Mr. Speaker in his wisdom 
made a quick exit.

I have given a privilege motion 
against Mr. Stephen for certain very 
deregotary utterances on the 9th De
cember, that a Central Govenrment 
Minister had organised the under
world in Bihar to assassinate Mrs. 
Gandhi.

MR. CHAIRMAN: There is a motion
which has been moved.

SHRI JYOTIRMOY BOSU. In the 
Maruti Enquiry Committee Report it 
has been clearly established that the 
former Secretary-General of the Lok 
Sabha, Shri S. L. Shakdher...

SHRI C. M. STEPHEN (Idukki: Are 
you allowing all this?

MR. CHAIRMAN; Where are you 
so impatient?

SHRI JYOTIRMOY BOSU:. ..Shield
ed them and distorted questions. We 
cannot be silent spectator.

MR. CHAIRMAN; You are a very 
senior Member and you know when 
this point can be raised,

(Interruptions)

MR. CHAIRMAN; Everything will 
be off the record. Ajfter all, there is a 
procedure, a specific procedure to be 
followed. If something wrong has been 
said, there is a way of raising it. This 
is not the way. The question is:

“That this House do extend till 
the end of March, 1979. the time for 
presentation of the Report of the 
Committee of privileges on the 
question of privilege against the 
Special Correspondent, Times of 
India, New Delhi, regarding alleged 
misreporting of certain proceedings 
of Lok Sabha dated the 19th July, 
1978, in the Times of India, dated 
the 20th July, 1978.'

The motion was adopted

1 4 .1 9  hn.

BUSINESS ADVISORY COMMTITEE
T n̂ x n t y -EIGHT R e p o r t

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): I beg 
to move:

••Not recorded.


